3083

£ so, may I know when this report
was given and why it has not been
presented to Parliament?

Shri Annssshid Shinde: We usually
consult the Agricultural Prices Com-
mission when we hsve to determine
sugarcane prices and the prices of
other agricultural commodities. So
far it has not been the system to
present the reports of that Commis-
sion to Parliament.

Shrimat! Sharda Maukerjee: This
concerns the price of sugarcane. This
is very important. Why has i: not
been presented to Parliament?

Shri Anaasahib Shinde: If the hon.
Member wants I can supply her a
copy of that report.

Shri 8. K. Tapuriabk: Will the hon.
Minister inform us what is the inci-
dence of excise duty and other gov-
ernmental cess in the price of sugar?

Shri Annasahid Shinde: The incl-
dence of excise duty is about 28.6 per
cent while thut of cane purchase tax
is 4.1. If the hon. Member wants
further explanation about the various
other componcnts of the sugar price,
43.8 per cent constitutes the cost of
cane, 2 per cent additionai cost on
cane and 21.5 per cent manufactur-
ing expentas.
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already stated that there has been a
steep rise in the prices of gur and
kbhandsari and so a considerable part
of the sugarcane is diverted to gur
and khandsari. Would it be proper to
relate it to the prices which were
prevailing in a particular year?
Also, it would result in a very steep
increase in the price of sugar which
would jeorpardise the interests of
the consumers. So, we have to take
a balanced view,

Shri G. Viswanathan: Though there
is scarcity of sugar in fairprice shops
and co-operative societies, it is free-
ly available in tbe blackmarket.
What gerious steps have the Govern-
ment taken to prevent the sugar
from going to the blackmarket?

Shri Annasahib Shinde: We have
written to the State Government that
they should take strict ac.ion so that
pilferage does not take place.

Mr. Speaker: The question hcur is
aver. We will now take up the Short
Notice Question.

Shri M. L. Sondbi: Sir, wouid yru
consider the question of the House
stunding up for two minutes ip Loy
cur respects to the memory of the five
Indian suldiers who were killed at
Gaza?

Mr. Speaker: That is not the prac-
tice. Thr Prime Minister will make
o statement. Now, the short notice
question.

SHORT NOTICE QUESTIONS
Employees of R. S. N. Co.

$.N.Q. 7, Shri Dhireswar Kalita:

sbri Chandra Shekhar
Singh:

Shri C. Janardhanan:

Shri K. M. Madhukar:

Shri Indrajit Gupts:

Shri J. M. Bigswas:
Shri P. €. Adichan:

will the Minister of Transport and
shipping be pleased to state:

(a) whether as a result of sponsor-
ing a new Company by the Central
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Government, nearly threg thousand
employees of the River Steam Naviga-
tion Company Ltd. are golng to be
retrenched; and

(b} if @0, the measures which Gov-
erament propose to take for provid-
ing them alternative empjoyment?

Yhe Minister of Trangport and Ship.
Piag (Dr. V. K. R. V. Reo): (a) and
(b). A statement is laid on the Table
the House.

Statement
The Management * of the Rivers
Steam Navigation Company closed

down its business on the 3rd  May,
1887. The Company had feld an ap-
plication on the 13th December, 1966,
before the Calcutta High Court under
Sections 391 and 394 of the Companies
Act for the approval of a scheme of
arrangement between the Company
and its creditors and share-holders.
Under one of the provisions of the
Scheme of arrangement approved by
the High Court on the 3rd May, 1987,
it was provided that the Company
would close down its business.

The Ceontral Inland Water Trans-
port Corporation Ltd, which was set
up by the Government of Indig on the
22nd February, 1987, will employ such
of the employees of the Rivers Steam
Navigation Company as are considered
suitable and necessary for ils business
On appropriate terms and conditions.
The Corporation has commenced
operations both in Assam and in the
Calcutta area, Out of abour 7500
employees of the R.S.N. Company, it
is expected that about 5000 will be
provided employment by the Central
Inland Water Transport Corporation
and only 2500 or o0 will be surpius to
the requirements. The employees
who are found surplus to the require-

_ments of the new Company will be
- puid compensation and their other
- dues.

In order to further mitigate the
. hawdship to those whose services are
-t found sultable and necessary for
ewiploymant 1n the new Company a
Conzaittos hus been set up under the
Chiipnienhip of the Deputy Chair-
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man, Calbutis Port Comenisstoners and

and
with representstives of the Minjetry
of Labour, and Rebadi-

, Reaploymant
litation, the Cslcutta Port
ners and the Governmeni of Weet
Bengal, to examine and sugpest POS~
sible measures which ean be imple-
mented immediately for increasing
employment opportunities including
the Rajabagan Dockyard and the Cal-
cutta Port. The Conmittes will also
examine the ways and means of sul-
tably relaxing the educstional quali-
fications of employees rendered sur-
plus with a view to their absorption
in the various public sector under-
takings and will also formulate retrain-
ing programmes to assist in the abso-
rption of surplus employess in allied
or other occupations in public sector
undertakings requiring the services of
such persons.

In view of the closure of the river
route through Pakistan and the fact
that some vessels of the R3.N. Com-
pany were impounded during the
Indo-Pakistan hostilities, the opers-
tions of the Corporation will necessa-
rily have to be on a linited scale with
Sunsequont Inrs of employment oppor-
tunities. Some retrenchmens is there-
fore unavoidable in these ecircum-

stances,

Shri Dhireswar Kalita: May I know
why the Government arbitrarily fizxed
the number of people to be employed
in the ncwly sponsored company at
5,000 rendering 2,300 surplus without
making any job analysis?

Dr. V. K. R. V. Rev: The new com-
pany, which was 1o take over the REN

that it could employ out of 7,600
who were previously employed
RSN Company. 1 think the
Member knows that bscause of the
closing of the river route to by
Pakistan and the seizure of a number
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Strs Dhireswar Kalita: I wanted to
know whether he has made any job

analysis or not. He is giving some
other information.
Pr.V.E R V.Rao: I am afraid, I

Ao not know what the hon. Member
precisely means by saying job analy-
sis in this matter.

Bhyi Swell: 1 think there are a
number of hon. Members who can give
a definilion of job analysis for the
benefit of the treoeu-y benches. But
we presume the Minijster is supposed
to know whether the jobs in that
particular company are categorised

and whether he has gone into the
question.

Shri Dhireswar Kalita: Will the
Government considrr de nove  em-

pioving 21l the 7,500 employces in
view of the fact that the traffic possi-
bilities have incressed in Assam and
there will be lighterage services and
warehousing in uddition to the ship-
building and :hip-rcpairzing in Raja-
bag in Calcutta arca®

Pr. V. K. R, V. Rao: All these
Questions would have “«¢on considered.
The judgement of the %uard of Direc-
tors of the Company .s that. for the
time being, it is not »no-sible to give
immediate emplaymen: 1o muie than
30008 people to whom letter of em-
ployment have already been sent.
Regarding the rest. e¢ thall v 1o
find out what can be dore

Shri Indrajit Gupta: Is it nw «
fact that the initial assessment of so-
called surplus employees was not made
by the new Company at all and that it
was made by the Chairman of the
old Company, Mr. Ghosh, and that it
was he who prepared the estimate of
surplus staff and it is on that basis
That the Government have taken cer-
tain decisions regarding the number
of people who can be abisorbed and
those who have to be retrenched?
Whaen the statement says that the new
Company will employ such of the
employess as ars considered suitable
ind necessary—-the new Compeany has
jJunt cotae into operation only the

other day; all the services were at a
standstil—why is a new assessment
not being made by the new Company?
Why are they relying on the arbiirary

assessment of the Chairman of the
old Company?
Dr. V. K. R. V. Rao: ] think, the

hon. Member is aware that, while
formally it is true that the new Com.
pany has just started operating-—the
new Company was actually registered
in February, 1967—the Managing
Director of the new Company is the
same person who was the Managing
Director of the old Company ard the
Chairman of the new Company is the
same person who was the Chairman ot
the nld Company. It is in order not
‘0 prolong the period of unemploy-
ment of thnse whose services were
terminatrd as a result of the closure
of the old Company 1hat new Com-
pany had t: :ake carly action. 1 can
assure the Huuse thay we are making
every possible effort to see that maxi-
mum possibie employment is given to
those who, unfortunately, had to be
discharged because of the closure of
the RS N. Company.

Onc of my friends here referred to
the jrb analysis. When 1 mentioned
ubgut job analysis, ! was thinking in
technical terms of job analysia. As far
us this ig concerned, we know what
the work is and it is a question of
what can be done in the dock-yard,
what can be done by way of ferry
work. what can be done by river trans-
port service in Assam itself, what is
the amount of cargo that is available,
etc. ete. We have been making all the
altempis to increase the availability
of work in the Rajabagan dock-yard
and also the work' for warehousing
and so on. When I found out that
there will be something like 2500 Pper-
sons who will not be given employ-
ment, 1 suggested that a commitiee
headed by the Deputy Chairman of
the Port Trust, Calcutts, and consist-
ing of a representative of the Wast
Bengal Gavernment, the Chint Engi-
neer of the Port Trust, Calcutta, and
a representative of the Ministry of
Labour ang Nmployment, should exs-
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mine the whole thing and find out
what can be done in the matter of

giving re-employment,, relaxing edu-
cational  qualifications, giving re-
training opportunities and so on. I
think, in this particular  instance,
Government have done whatever s
possible.

Shri Hem Barua: This British-own-
ed Company, called R.S.N. Company
Ltd., 80 per cent shares of  which
Company were owned by the Govern-
ment, was allowed to play ducks and
drakes with the finunces. It has now
Zone into liquidation. They have
transferred all their assets to London
where the Company is operating. Is
it not a fact that a delogation or.
rather, a deputation of the workers ot
this Company came to New Delh
under the leadcrship of their President
and met the Primc Minister, the Plan-
ning Minister and also other Ministers
concerned, who gave them an assu-
rance that the workers will not be
thrown out in the streets and that they
would be taken in by the new Com-
pany which i now in-charge of the
whole of the Brahamputra delta?

Dr. V. K R. V. Rao: I am not aware
of any such conclusions or assurances.

Shei Neun Barus: May I remind
the Minister that this happened in
November, 1966; a delegation came
and met some of the Ministers.

Shri Swell: The reason why these
2,500 workers will be retrenched, as
given by the Minister, is the termina-
tion of transport through Pakistan.
May I know whether his attention
has been drawn to newspaper reportis
that Pakistan has made a proposal for
joint ytilisation of the rivers of eas-
tern India with India and that it is

that sooner or laler these
will

hurry I
snd does not wait for
til the routes are reopt-

, : 1am ot
“‘mwmlmm
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been made by Pakistan. If the hon.
Member wants, 1 shall certainly make
enquiries and let him know what the
position is.

Shri S. M. Banerjee
From the statement I find:

(Kanpur):

“ In order to mitigate the hard-
ship io those whase gervices are
not found suitable and necessary
for employment in the new Com-
pany, a Commiitee has been set
up under the Chairmanship of the
Deputy Chairman, Calcutts Port
Cammissioners and with repre-
sentatives of the Ministry of La-
bour, Employment and Rehabili-
tution, the Calcutta Port Commis-

sioners and the Government of
West Bengal . .
1 would like to know whether the

Commitlee has at all functioned and
if so why no representative of the
workers' union has been associated
with that and whether the Minister
is considering that.

Dr. V. K. R. V. Rao: The Commitlae
has been functioning. I am told the
Managing Director of the new Com.
pany has given detwsils of the staff
who will be surphns, their qualifica-
tions, etc, to the Committee. We are
also thinking of either adding on this
Committee or having a sepurate ar-
rangement. so that the Assam Govern-
ment 1s also brought inlo the picture
in regard to the question of finding
out what should be done for these
employees because more than a thou-
sand out of these 2.500 workers be-
long to Assam.

ghri Hem Barma: You have thrown
the workers in the streels. They may
create some trouble in Assam,

I had raised

Shri 8. M. Banerjoe:
a specific point.

Mr. Speaker: Before he could
answer that specific point csme this
interruption.
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. By, V. K K. V. Ras: I shall look
into this question: the hon. Member
wants to know whether @ workers’
representative would be put on this
particular committee,

Shri 8. 8. Kothari: Would the hon.
Minister kindly inform also what is
the compensation that has been given
by the Company to the employees who
have been discharged and whether the
Government proposes 1o see that an
equitable compensation is given to
those employees by the company?

Dr, V. K. R. V, Rao: Certainly; the
compensation is being paid by the
new company according to rules.

Shri 8. 8. Kothari: To what extent?

Dr. V. K. R. V. Raa: Under the
Industrial Disputes Act, there is I
think, 15 days' salary for every one
yveags of service or something of that
kind.

Shrt Hem Barua: What will they do
after 15 days? You are throwing them
in the streets.
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